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[Shri  Lakshmana  Mahapatro] 
would have been given had we known that the 
Bill was to be taken up for consideration. 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): The Bill is listed for today. 
You cannot say that the Bill is not to be 
considered today. The Bill is on the List of 
Business. So that plea does not exist. 

SHRI LAKSHMANA MAHAPATRO: 
Tomorrow, Sirt Heavens will not fall if it is 
taken up tomorrow. 

 

HALF-AN-HOUR DISCUSSION ON 
POINTS ARISING OUT OF ANSWERS 
TO STARRED QUESTIONS 242 AND 264 
GIVEN ON THE 21TH JULY, 1978 
REGARDING MANAGEMENT OF 
LARGE INDUSTRIAL HOUSES 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): All right. We now go to the 
Half-an-hour Discussion. 
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"The Chief Controller of Imports & 
Exports, who is concerned with the 
monitoring of export obligationsi has 
informed that Messrs Sharp-Edge Limited 
have defaulted in the matter of fulfilment of 
export obligation stipulated by the 
Government while .granting the foreign 
collaboration i'j- the manufacture of 
Stainless Steel Safety Razor Blades. 
CCI&E has further informed that a show-
cause notice has been issued to the firm and 
that their reply is awaited.'' 

 
"This is with reference to my talk in 

your office some time ago. On that 
occasion, you wanted the reference of the 
Sharp-Edge application for expansion to 
450 million blades per annum. I am 
enclosing a copy of the application 
submitted to the SIA. I assure you that 
Sharp-Edge blades are of the highest 
quality and in great demand. As desired, we 
will try to break the monoply of 85 per cent 
or 95 per cent of production of blades being 
manufactured by one group of the com-
pany." 

I do not know that group. 
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SHRI GEORGE FERN ANDES: I am only 

pointing out to my hon. friend that this 
company has been producing blades from 
1973. In 1973 it produced 129 million blades. 

SHRI N. K. P. SALVE (Maharashtra) : 
What was the licensed capacity? 

SHRI GEORGE FERN ANDES: Two 
hundred million blades. The COB licence was 
given when they got registered under the 
provisions of the MRTP Act. In March, 1975, 
they made an application for the COB licence, 
and, thereafter, the COB licence came into 
being. But this company was registered much 
earlier. Their foreign collaboration was 
approved in 1973. The company started 
producing blades from 1973. The company 
has been producing, blades from 1973. Now, 
either I must be told that all this was illegal. 
What exactly is the complaint? What is the 
specific nature of the complaint? Either all this 
was illegal, the activities of this company were 
illegal or they were legal. This company 
started producing blades in 1973. 

SHRI YOGENDRA MAKWANA 
(Gujarat): He has made a specific 
point. He says the licence already 
granted in 1973 .................  

SHRI SITARAM KESRI: No. no. The 
licence has been granted in 1977— COB. 

 

SHRI  SITARAM KESARI:   It  was unde-
r registration. 
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SHRI K. K. MADHAVAN (Kerala): Sir 
may I know from the hon. Minister  ..   . 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV); Please, you will have your 
chance. 

SHRI   K.   K.   MADHAVAN;   .   .   . 
what exactly is the policy of the Government? 
Is it encouraging  .   .   . (Interruption) 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): You reply to Mr. Kesri's 
points. 

 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): Mr. Kul-karni. May I tell 
hon. Members that there are at least five 
speakers. Kindly put relevant questions only. 

SHRI KALYAN ROY (West Bengal): 
Only clarifications—with a speech. 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): No speech. The Minister will 
reply in the en<i. 

SHRI ARVIND GANESH KUL-KARNI 
(Maharashtra): Sirj fortunately the hon. 
Minister has got a better vocabulary and force 
by which he is pleading his case and my 
colleague, Mr. Sitaram Kesri, you know, is get-
ting retorts. But there is some other point. I do 
not want to leave him at this—whether it was 
1973 of 1977. I understand what you are 
talking. But the point is, you have all along 
been maintaining—"you" means your Gov-
ernment—that you would bar the intrusion of 
the multi-nationals in the industrial field in this 
country t particularly where your pet child of 
500 reserved items in the small-scale sector is 
affected. Sir, I would like to say that this type 
of answer does not lead us anywhere. As a 
trade unionist for the last 30 years) he can 
shout very loudly. The point here is, we say 
that multi-nationals are given patronage by the 
Janata Government not on this very small issue 
of licence for blades only. Perhaps he may 
deny the licence of 400 million blades or 
whatever it is; he may. But the point is, I find 
that particularly the reservations made and the 
capacities reserved for the small-scale sector 
are being intruded into by the multi-national. 
And there I want your assistance. I am not 
challenging you. I know your bona fides. Your 
bona fides 

[Shri Sitaram Kesri] 



325 Half-an-hour [1 AUG. 1978] Discussion 326 

are true. I am sure of it. Your integrity is there 
I want your assistance to protect the small 
scale industry. I only mention two or three 
items and ask you how far you stand in that 
respect. Menthol is being manufactured by the 
small scale sector. There are 250 small scale 
manufacturers employing about 30,000 to 
40,000 workers. I understand Palmolive 
Colgate company has been given a licence to 
manufacture certain items. Is it a fact? If it is a 
fact, under what socialist programme is that 
licence given to Palmolive Colgate? 

SHRI KALYAN ROY: Under social 
democratic programme. 

SHRI ARVIND GANESH KUL-KARNI:    
That is the first question. 

The second is about the paper conversion 
industry. It is entirely a small scale industry. 
You have now allowed one Saigal Papers 
with the help of a foreign manufacturer, a 
multinational, into this small scale industry, 
particularly to manufacture such conversion 
which was usually available for the small 
scale sector. 

Then the parametro phenol is now being 
allowed to be manufactured by the Hindustan 
Organics. This is not a multinational. This is a 
public sector company. So the basic point 
which I and my colleagues want to bring out 
is that the small scale sector particularly has to 
be protected from the big houses and 
multinationals. The indigenous industry, 
whether big, small or medium, has to be 
protected from multinationals. For this pur-
pose what are those basic steps which your 
Government has announced and has followed 
in practice? "We hear so many things. Only 
two days back you said about the Tata thermal 
power station. I am not against giving that 
licence to them. When indigenousJ capacity is 
going to be developed and when the State 
sector is not coming forward, something has 
to be done. Power must be there. Without 
power we cannot work. So, I can understand 
that.   But the basic point that 

remains in this  country is this.    II Mr. 
Femandes wants to remain true to his salt and 
true to his ideals of trade unionism, I want to 
ask for   a specific   assurance   from  him.    
These multinationals   and  big  houses,    just 
like in Japan, America and other developed     
countries,    should    restrict themselves to 
marketing and using of sophisticated  
technology    and    ancillary production must 
go to the small scale sector, and they have to 
employ the assistance of the small scale sector.   
I want to know whether you will see to it or 
not. 

Then^ the wage goods industry, whatever it 
is, has to remain in the small scale sector. The 
Palmolive, toothpastes, etc. all these 
cosmetics, have to be banned, have to be 
stopped just as you have stopped the Coca 
Cola business, to see that all these items come 
into the small scale sector. 

Lastly, I want to go into the fundamental, 
structural changes and tilt to the development 
of small scale sector. I have brought to your 
notice many a time that statutory protection to 
the small scale sector is a necessity, it is a 
long-standing issue, and it is the demand of 
the small scale industrialists of the country for 
the last fifteen years, but it has not been 
fulfilled so far. For your information, Mr. 
Fernandes, just as in Emergency we 
demolished all the democratic institutions, 
you have stopped all small scale industries, 
boards and advisory committees. Now there is 
no forum for the small scale sector to have a 
dialogue with your Ministry. Therefore, 
please see, what best can be done by you. 

PROF. SOURENDRA BHATTA-
CHARJEE (West Bengal): Sir, the one point 
which I want to place before the Minister is 
that it is not very important as to when it 
started, whether it was there during the 
previous regime or at some other stage. My 
specific question to the Minister would be 
whether the policy that was being pursued by 
the previous Government in regard to 
multinationals will now 
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[Shri  Sourendra Bhattacharjee] 
continue. Will the multi-nationals and big  
industries be allowed to  intrude into the fields 
of small-scale industries or  diversify their   
production despite the restrictions placed on 
them by the Government?    Or,  does the  
Government envisage  overhauling their policy 
in this regard?   If so, within what time limit 
they propose to do it? We have been hearing 
from the Government that the matter is under 
consideration  or the  new policy is  being 
formulated   and  that     suitable   steps will be 
taken in this regard.   But side by side, in the 
name of continuation of the policy that has been 
in vogue new   licences   have   been   given   
and these  multi-nationals   are     spreading 
their tentacles   all  over the country. The plea  
has  been that you require something  very 
urgently or  there is indispensable necessity for 
something else. Every  tjme  there will be    one 
plea or the other. 

I do not want to enter into the question of 
the personal ideology of the hon. Minister. I 
only want to know whether the Government of 
India envisages a complete re-examination of 
their policies in this regard and overhauling 
them. We have been hearing the Ministers 
saying that we are following mixed economy 
in our country. Even this morning we heard 
this phrase. Does it mean that these multi-
nationals or big industrial hoses will be 
allowed to expand their business, spread their 
tentacles and continue their practice of 
exploitation? Or, is any overhauling of the 
policy under contemplation?  If so, when? 

 

THE VICE-CHAIRMAN (SHRI SHY AM 
LAL YADAV); Shri Kalp Nath Rai. 
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SHRI LAKSHMANA MAHA-PATRO 
(Orissa): I would like to ksiow  .   .   . 

THE    VIPE-CHAIRMAN (SHRI 
SHYAM LAL YADAV): Please cooperate. 
Shri Kalp Nath Rai will ask his question. 

SHRI LAKSHMANA MAHAPA-TRO: Is 
it not true that your policy in regard to MNCs. 
is one of open invitation? 

 

SHRI K. K. MADHAVAN: Sir, how-much 
time you have allowed to this Member? 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): Very short time only. He will 
finish soon if you allow him to finish. 

 

"BHEL sold t0 multinationals: NEW 
DELHI: By early next month, the Bharat 
Heavy Electricals Ltd. will be getting a 
new set of people. Shri Raghavan has been 
ousted by means of a well-planned 
conspiracy 
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........Foreign lobbies, corrupt offi 
cials and politicians combined to 
gether have sabotaged ----- The BHEL 
has been sold  out to the multina-
tionals, they say." 

 
Public Sector Unit Ignored—over Rs. 

15 crores Contract to Multi-national". 
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SHRI K. K. MADHAVAN: You have 
given him more than 8 minutes; you had 
asked him to conclude within 3 minutes. I 
have watched....   (interruptions) 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): I have already asked   him  to 
conclude. 

 
SHRI NARASINGHA PRASAD NANDA 

(Orissa); We can continue the discussion 
tomorrow and the day after tomorrow. We 
have come here since 10.30 A.M. Kindly have 
some mercy on us  (Interruptions) 

SHRI K. K. MADHAVAN: You are 
adopting double standards... (Interruptions) 

THE VICE-CHAIRMAN (SHRI 
SHYAMLAL YADAV): You are saying 
something unreasonable. 

SHRI K. V. RAGHUNATHA REDDY 
(Andhra Pradesh): Sir, normally    I would 
not have liked to 



 

[Shri K. V. Raghunatha Reddy] 
intervene in  this matter.      While it is   true  
that  trans-national  corporations—the    correct    
word is    'trans-nationals'—are    expanding    
the same policies, more or less, are being pur-
sued  or   followed.        Whether       he has 
faith in those policies or not,    I do not know.    
Nevertheless they are being pursued and     
giving place to the expansion of trans-national   
corporations or big business.      I would only 
like to point out to my      good friend,  Mr.   
George  Fernandes,    that it may be of interest 
to him to study that  in this     country out  of 
nearly 12000 to 15000 crores of rupees worth 
of  investment made in the    private sector by 
way of assets structure, the investment made by 
the private sector is of the order of Rs. 300 
crores. With 300 crores of rupees, they    are 
controlling  the  investment   of   15000 crores 
of rupees.   I would advise him not to go in for 
nationalisation,    but to  adopt different 
methodology      for taking over the assets of 
the   private sector by  operating with the      
help of that can be available from financial 
institutions.    L.I.C.,  etc.      I was amased that 
with Mr. George   Fernandes and other friends 
being in power in  charge  of vital sectors,  even 
the clause    relating    to    conversion    of 
loans into  equity has been removed in respect 
of Jute, Textile, Engineering and Sugar 
industries.    The previous  Government     had     
inserted a definite   caluse   for  converting  
loans into   equity.       Notwithstanding     all 
the statements being     made by the textile 
industry  and the jute industry,  the textile 
industry has      made enormous profits from  
1972-73      onwards.      EVen the jute industry 
has made not less than 48 per cent   profit.    In 
such cases, would the Minister not consider    
that even the economic growth of industrial     
production which he wants to achieve will not 
be possible in this country     because the 
monopoly stage of    economic  development in 
relation to private sector has reached a stage      
of economics   of  anti-growth?       What- 

ever may be the interest which the 
Government might take, structurally the 
economy cannot grow and the employment 
potential cannot grow unless there are 
programmes to deal with the mixed character 
of_jecono-my in the structural context. I 
would like him to apply his mind in this 
regard although what I have said may not 
arise exactly from the question that has been 
raised. 

Sir, the Escorts Limited has been 
mentioned here. It has invested in other 
companies. And it would be of interest even 
to Mr. George Fernandes—I hope, he also 
knows it— that in the Escorts Limited, the 
pub-he financial institutions have got nearly 
45 per cent of the share. And if the loans 
given are converted or even the normal 
procedures are allowed under the Companies 
Act the Government could have easily taken 
over the Escorts Limited even long back. But, 
for the reascns best known to those who knew 
about them, this was not done. 

SHRI GEORGE FERNANDES: I hope 
you  are referring to yourself. 

SHRI K. V. RAGHUNATHA REDDY: I 
know the reasons. But I am not instrumental 
in not taking over or otherwise. These are 
some of the aspects of the corporate sector. 
The mystery of inter-corporate finance, the 
mystery of investments of companies, the way 
in which they operate, all these will be of an 
interesting study if the hon. Minister would 
like to make a study, because there is a very 
facilitating methodology for taking over these 
companies instead of going in for nationali-
sation. 
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This is a damned lie 

that I have given a licence to a fore 
ign company, Union Carbide, in pre 
ference t0 the I.B.P., a public sector 
undertaking. In fact^ the contrary 
has happened. I have given the 
licence to IBP in preference to Union 
Carbide and this was done ten days 
9go. ;, 

 

 
The Indus-

try Minister, Mr. George Fernandes was 
not present for the meeting of the 
Cabinet Committee on Economic 
Affairs. He was involved in or engaged 
in or concerned with the Ministry 
making exercises in Maharashtra. 

 

SHRI KALP NATH    RAI:       That 
paper had written. 
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This is 1976 agreement and if my friend 
Kalp Nath Rai sees Chile in this... 
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THE VICE-CHAIRMAN SHRI 
SHYAM LAL YADAV): Order please. 
Let the hon. Minister reply. Order, order 
please. (Interruptions) Mr. Minister, 
please conclude. 

 

SHRI DEVINDRA    NATH     DWI-
VEDI;   Please     do    not    politicalise 
your speech. 
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THE VICE-CHAIRMAN (SHRI 

SHYAM LAL YADAV): Order please. 
Let him conclude first. If anything 
remains... (Interruptions) 

SHRI    YOGINDRA    MAKWANA: 
What about this letter written      by Shri 
Remeshwar Singh? (Interruptions) 

 

THE VICE-CHAIRMAN (SHRI 
SHYAM LAL YADAV): Kindly resume 
your seat. Let hlm complete. You have 
already spoken. Let him conclude. 

 

 

HRSI KALp NATH RAI: Sir, I am 
making a request that you must... 

THE VICE-CHAIRMAN (SHRI 
SHYAM LAL YADAV): Unless you let 
him complete his answer, how can you 
say that he has not replied? Let him 
complete hig answer. 

SHRI KALP NATH RAI: You can't 
do it. 
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SHRI KALP NATH RAI: HE must 
speak about the Industrial Policy. 
THE VICE-CHAIRMAN (SHRI 

SHYAM LAL YADAV): Let him 
complete his answer. 

 
 



351 Half-an-hour [ RAJYA SABHA] Discussion 352 
 

 

The House then adjourned at 
thirty-two minutes past seven of 
the clock till eleven of the clock 
on Wednesday, the 2nd August, 
1978. 


